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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
ORIGINAL APPLICATION NO 71/2023 (CZ)

PETITIONER KIRTI KUMAR SADASHIV BHATT
VERSUS
RESPONDENTS: NARMADA WATER RESOURCES &
ORS.

ACTION TAKEN REPORT ON BEHALEF OF MADHYA
PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF ORDER DATED 27.04.2024 (MPPCB)

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:-

1. That, the instant petition pertains to the alleged discharge of
untreated waste in River Narmada within the State of Madhya
Pradesh. The petition was originally filed before the Hon’ble High
Court of Gujarat at Ahmedabad as Writ Petition No. 274 of 2017.
The petition was transferred by Hon’ble High Court of Gujarat to
National Green Tribunal, Western Zonal Bench, Pune
(Maharashtra) which was subsequently transferred to Central Zonal
Bench at Bhopal vide Western Zonal Bench, Pune’s order dated

24.05.2023.

2. That the answering respondent in the present case had already

filed the following reports/reply in the present case:



SR. |DATE OF HON'BLE | COMPLIANCE BY MP

NGT ORDER PCB
1. Order dated 07.08.2023 Reply 05.09.2023
2. Order Dated 30.10.2023 Report dated 06.12.2023

3. Order Dated 08.12.20203 Report dated 09.01.2024

4, Order Dated 10.01.2024 Report dated 01.03.2024

5. Order Dated 10.04.2024 Report dated 23.07.2024

That the Hon’ble Tribunal had passed order dated 24.07.2024
and directed the MP PCB to submit the progress and action
taken report in accordance with the order passed by this Tribunal
in Original Application No. 606/2018.

That in this regard it is submitted that in compliance of the
earlier orders passed in the present case the MP PCB had
imposed the Environmental Compensation for violation of Solid
Waste Management (SWM) Rules, 2016 and Sewage Discharge
on Sixteen Urban Local Bodies (Eleven District) for the period
01.07.2020 to 31.10.2023. The Total EC imposed was about 79
Crores 44 Lacs Rupees and the details of the same are mentioned
in the Action Taken Report filed by the PCB on 08.01.2024.

That in furtherance to the above proceedings it is submitted that
the MP PCB has taken further action against the violating ULBS
Initiated the process of imposition of further EC for violation for
the period 01.11.2023 to 30.06.2024 (eight months) as per the
orders of the Hon’ble NGT in OA 606/2018. The details of the
same is as follows in tabular form:
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Sr. Details of EC PERIOD NOTICE
Violators (Rsin Lac)
01.11.2023 Letter No.
l. CMO, Nagar 136 to
Pallika Parishad, | (Violation of | 30.06.2024 | 2136 dated
Naramadapuram SWMRules, (Eight 29.08.2024
2016 and months)
Sewage of MP PCB
Discharge) Regional
Office,
Mandideep
R/8-1
01.11.2023 Letter No.
1. CMO, Nagar 8 to
Pallika Parishad, 30.06.2024 | 21 dated
Dhar (Violation of (Eight 30.08.2024
SWM Rules,
2016) months) | ¢ mp PCB
Regional
Office Dhar
R/8-2
01.11.2023 | Letter No.
1. CMO, Nagar 66 to
Parishad, o 30.06.2024 | 1006 dated
Annupur (Violation of (Eight 06.09.2024
SWM Rules,
2016 and months) | ¢ Mp pCB
Sewage Regional
Discharge) .
Office
Shahdol

R/8-3




01.11.2023 | Letter No.
V. CMO, Nagar 216 to
Parishad, o 30.06.2024 | 1009 dated
Dindori (Violation of (Eight 06.09.2024
SWM Rules,
2016 and monthS) of MP PCB
Sewage Regional
Discharge) .
Office
Shahdol
R/8-4
01.01.2024 | Letter No.
V. CMO, Nagar 3 to
Parishad, Budni o 30.06.2024 | 1995 dated
(Vlolatlor: of (Six 04.09.2024
SWM Rules,
2016 months) and Letter
01.01.2024 no. 669
fo
30.06.2024) dated
05.04.2024
of MP PCB
Regional
Office
Bhopal.
R/8-5
01.01.2024 Letter No.
VI. CMO, Nagar 6 to
Parishad, o 30.06.2024 | 1997 dated
Shahganj (Violation of (Six 04.09.2024
SWM Rules, months)
2016 and Letter
to
30.06.2024) dated
05.04.2024

of MP PCB




Regional
Office
Bhopal

R/8-6

VII.

The
Commissioner
Nagar  Pallika
Nigam Jabalpur

240

(Sewage
Discharge)

01.11.2023
to
30.06.2024
(Eight

months)

Letter No.
1210 dated
29.08.2024
and Letter
no. 406
dated
20.05.2024
of MP PCB
Regional
Office
Jabalpur
R-8/7

VIII.

CMO Nagar
Pallika Parishad
Mandla

168

(Sewage
Discharge)

01.11.2023
to
30.06.2024
(Eight
months)

Letter No.
121  dated
29.08.2024
and Letter
no. 405
dated
20.05.2024
of MP PCB
Regional
Office
Jabalpur
R-8/8




6. That the compliance reports from the other regional offices of the MP
PCB are awaited and shall be filed before the next date of hearing. That
the MP PCB shall finalize the further EC imposed after consideration
of the reply submitted by the respective ULBs, if any. MP PCB
submits that the letter to respective District Collectors have been issued

for recovery of the amount of EC imposed earlier.

7. That the MP PCB has also filed the Court cases under Water
(Prevention and Control of Pollution) Act, 1974 and Section 17 in The
Environment (Protection) Act, 1986 against the violating ULBs.

8. The Hon'ble Tribunal may kindly be pleased to take the aforesaid

action taken report on record.

Place: Bhopal MPPCB
Date: 09.09.2024
FILED BY

-

PARUL BHADORIA

Advocate for MPPCB
Ph.No.:(+91)-8085977111;

Email: parul.bhadoria0O4@gmail.com
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= REGIONAL OFFICE, < LiFE
%2>  M.P. POLLUTION CONTROL BOARD, N7 T

Plot No. 28 C, Sector New, Industrial Area Mandideep, District - Raisen
Phone No. 07480-292564, E-mail :- romppcbmandideep@gmail.com

Sr. No. MPPCB/RO/MND/2024 Dated / /2024

To,
The Chief Municipal Officer, .
Nagar Palika Parishad Narmadapuram,
District —- Narmadapuram (M.P.)

Sub:- Imposition of Environment Compensation for the period 01.11.2023 to 30.06.2024
due to violation of directions of the Hon’ble National Green Tribunal, the provisions
of section of 24 of Water (Prevention & Control of Pollution) act 1974 and the
provisions of Solid Waste Management Rule, 2016, Notice there of.

Ref —

1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”

2. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023, 08.12.2023,10.04.2024 &
24.07.2024

3. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

4. This office letters no. 2221 dated 15/12/2023 and 12 dated 02.01.2024.

5. Head Office, MPPCB Bhopal letter No. 1390/legal/NGT (CZ)/ PCB/2024 Bhopal
Dated 22.04.2024.

6. Head Office, MPPCB Bhopal letter No. 122/Moni. Sec./NGT (CZ)/ PCB/2024
Bhopal Dated 23.08.2024.

00
Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with
the responsibilities of enforcement of the Environment Laws in the State.

Whereas, You are the Nagar Palika Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the Solid Waste Management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natura] water bodies from
pollution as per provision of Water (Prevention & Control of Pollution) Act, 1974.

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023, 08.12.2023, 10.04.2024 & 24.07.2024 in OA
no. 71/2023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other),
Hon’ble NGT Zonal Beanch, Bhopal has issued instguction to respective Regional Officer to assess
environment compensation wrt discharge of untreated Sewage in Narmada River, violation of Solid
Waste Management Rules, 2016 and Legacy Waste in Narmadapuram Town,

Whereas, in OA No. 606/2018, compliance of Solid Waste Management Rules, 2016 and
other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi has
directed on 17.01.2020 & 25.02.2023 that:-
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1. After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. 1 to 10,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lakh and 10 Lakh and Rs. I lakh per month per other local body from
01.04.2020 till compliance.

2. Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
1 Lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2021.

5. Interim Measures for Phytoremediation/bioremediation etc. in respect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure fo do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.04.2020 to 01.07.2020.

" And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burden, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 162 Lakhs for period of violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2019
of additional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO
MPPCB Mandideep. !

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
for imposition of environmental compensation of Rs. 72 Lakhs for period of violation from
01.01.2021 to 30.06.2021.

Whereas, MPPCB Mandideep vide RO letter No. 2192 dt. 13.12.2023 and RO letter
No. 12 dt. 02.01.2024 has already directed you to pay environment compensation of Rs. 476 Lakhs
for period of violation from 01.07.2021 to 31.10.2023 within 15 days from the date of issue of the
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directions, in the Member Secretary, MPPCB Environment Protection Fund NGT Account No.
6310001200000043 TFSC Code — PUNB0631000, Punjab National Bank, Bhopal, which has not

been deposited till now

Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you are liable
to pay environment compensation for the period 01.11.2023 to 30.06.2024 as per table give below

'r_ - L1 o8 Non Compliance - 4‘
ULBs Name | Distict Rule 22 of SWM ]—chac_v | Bioremediation | Commencemen Total
Rule 2016 ‘ waste of Drains t of STP (Rs in
‘ |_ v Disposal | | installation | Lakh)
| ‘ ‘ S. No. | Compe | Compcns| No. Of | Compe | No. Compe
of Non nsation ation drains ‘ nsation | of | nsation ‘ ‘
‘ | Compli (Rsin | (Rsin ‘ (Rsin | STPs | (Rsin |

o [ soo0 | o1 | mw0 | 13600

‘ ance Lakh}| Lakh) l Lakh) | Lalkh) il ‘
0 | s | o0 |

 Narmadspuran] Narmadapuram | 237,10 | 800 | 800

You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation
amount for the period of 01.11.2023 to 30.06.2024.

In case no reply is received within 15 days from the date of issue of this notice, above
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

/

(Abhay Saraf)
Regional Officer
MP Pollution Control Board
Mandideep, Raisen (M.P.)

ELNo0,2 )34 MPPCB/RO/MND/2024 Dated 974 /2024

Copy To:-

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. District Collector, Narmadapuram (M.P.) for Information and necessary action Please.

3. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
4 Dr. Neeraj Verma, Chief Chemist (OIC), MPPCB, Bhopal (M.P.) for Information Please.

(Abhay Saraf)
Regional Officer
MP Pollution Control Board
Mandideep, Raisen (M.P.)

L
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A REGIONAL OFFICE, DHAR
M.P. POLLUTION CONTROL BOARD

Vikas Bhavan, Sector-2, Pithampur, District - Dhar
E-Mail ID- ropithampurmppcb@gmail.com

No.35 /RO DHAR/NGT/PCB/2024 Pithampur, Dated: 7,ka%\24_

To,
The Chief Municipal Officer,

Nagar Palika Parishad, Dharampuri,
District - Dhar (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.07.2021 to
31.10.2023 due to violation of directions issued by Hon’ble National Green
Tribunal and the provisions of Solid Waste Management Rule, 2016, Direction
there of.

Ref:- 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”

. Head Office, MPPCB Bhopal letter No. 174, Dated 24.12.2021.

. Head Office, MPPCB Bhopal letter No. 1614, May 2022.

. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.

. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023 & Dated 08.12.2023.

. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023 & letter No. 122, Dated 23.08.2024.

. This office letter no. 970, dated 29.12.2023.

AU WN

N

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with
the responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental
compensation Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are an Urban Local Body and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained valid authorization as per the provision of Solid Waste
Management Rules, 2016 from the Board.

Whereas, as per order dated 31.10.2023, 08.12.2023, 10.04.2024 & 24.07.2024 in case
no. 71/2023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmada Water Resource Department &
Other), Hon’ble NGT Zonal Bench, Bhopal has issued instruction to respective Regional Officers to
assess environment compensation with respect to violation of Solid Waste Management Rules,
2016.

Whereas, in 0A No. 606/2018, compliance of Soild Waste Management Rules, 2016 and
other Environment Issues. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has

directed on 17.01.2020 & 25.02.2023 %tz/

1
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1. After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. 1 t(;110,rb;‘;ia1
local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per montP pe Yot
body for population of above 10 lakh, Rs. 5 Lakh per month per local body for Popu 2020
between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from 01.04.
till the date of compliance.

2. Continued failure of every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs. 1
Lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for fcglure todo
so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms of
order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2020.

4. Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the rate
of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders dated
28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f01.04.2021.

5. Interim Measures for Phytoremediation/bioremediation etc. in respect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess
and recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis
of above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.04.2020 to 01.07.2020.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by
our office from time to time in the past.

Whereas, HO MPPCB vide letter No. 174, dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 66 lakh for period of violation from 01.07.2020 to 31.12.2020
and Rs. 66 lakh by HO letter No. 1614, may 2022 for period of violation from 01.01.2021 to
30.06.2021. Total environment compensation of Rs. 132 Lacs. within 15 days from the date of
issue of the direction, in the PD account number 051/1121/2019 of additional Secretary
environment department in vindhyachal Treasury, Vindhyachal Bhawan, Bhopal, which has not
been deposited till now even after reminders given by HO MPPCB, Bhopal & RO MPPCB, Dhar.

Whereas, HO letter No. 1614 dt. 11.05.2022 has already issue the notice for imposing of
environment compensation of Rs. 66 lakhs for period of violation from 01.01.2021 to 30.06.2021.

Whereas, MPPCB, Dhar Vide letter no. 970, dated 29.12.2023 has already directed you
to pay environment compensation of Rs. 268 Lakhs for the period of violation from 01.07.2021 to
31.10.2023 within 15 days from the date of/{s&m of the direction, in the Member Secretary,
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MPPCB Environment .
. t P o i
PUNB()6310000, i Protection Fund NGT Account No.- 6310001200000043, IFSC Code -

unjab National Bank, Bhopal, which is not been deposited till now.

w N
and Continuhereas" you have not complied with the tasks and timelines given by the Hon’ble NGT
ous violation of Solid Waste Management Rules, 2016, till now, therefore you are

liable to pay environment [
‘ t compensation f i
, > bay p on for the period 01.11.2023 to 30.06.2024 as per table

|

Bioremediation of Drains | Commencement 1 Total
Non Compliance of STP (Rsin
ULBsN installation Lakh)
.Bs Name | District Rule 22 of SWM Rule 2016 | Legacy Total No.of | Compensation | No.of | Compen
S.No. of Non Compcnsatlon{ waste (Rsin | drains (Rs. In Lakh) STP sation
Compliance (Rs in Lakh) Disposal Lakh) (Rs.In
Compensatio Lakh)
n
(Rs in Lakh)
Nagar Palika
Parishad, Dhar 10 08 00 08 02 00 01 00 08
Dharampuri

Whereas, till date no reply of above referred notice date 29.12.2023 has been received
from your end. '

You are here by directed to pay Environmental Compensation of Rs. 08 Lakh of
period of violation from 01.11.2023 to 30.06.2024 and Rs. 268 Lakh of period of violation
from 01.07.2021 to 31.10.2023 within 15 days from the date of issue of these direction in
the account of Member Secretary, MPPCB Environment Protection Fund NGT Account No.-
6310001200000043, IFSC Code - PUNB06310000, Punjab National Bank, Bhopal.

This issues with the approval of competent authority. Kindly acknowledge the receipt
of this letter.

For and On Behalf of
M.P. Pollution Control Board

Manoj Kumar Mandrai)
Regional Officer
MP Pollution Control Board
Dhar (M.P.)
No. /RO DHAR/NGT/PCB/2024 Pithampur, Dated:

Copy To:-

1. p'I)‘,he Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.
2 District Collector, Collector office, District- Dhar (M.P.) for Information Please.

3. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
4. Director (Environement), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

/

(Manoj Kumar Mandrai)
Regional Officer
MP Pollution Control Board
Dhar (M.P.)
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Tol Fax (076:32) 248938 / K mail : wopebshahadol@ @gmail.com

'Sr .No 1 o{, MPPCB/RO/SDL/2024 Shahdol, Dated ¢ /g /2024
o,

Lifestyle for
Environment

~The Chief Municipal Officer, E
Nagar Parisad, Amarkantak, t
District-Anuppur (M.P.) i

Sub  :- Imposition of Environment Cmﬁ'pensatlon for the Period 01.11 2023 to
31.01.2024 due to violation of directions of the Hon’ble National Green
Tribunal and the provisions of Spild Waste Management Rules, 2016 U/s
5 of Environment (Protection) Act, 1986 Notice Thereof.

Ref- 1. NGT order date 25.02.2020, 28.02.2020 & 14.12.2020 in OA no 606/2018

“‘Compliance of Municipal Solid Waste Management Rules, 2016.”’

2. Hon’ble NGT O.A. No. 71/2023 srder dated 31.10.2023 & 18.12.2023.

3. MPPCB Head office order No. 198/Legal/PCB/2023 Bhopal, Dated
11.08.2023.

4. MPPCB Head Office, Bhopal letter no. 122/Monitoring section/ NGT
(CZ)/PCB/2024 dated 23. 08. ?O’?P

~~-000---

WHEREAS, MP Pollution Control | ' Board (MPPCB) is a Statutory body
constituted under section 4 of the water (Prevention and Control of Pollution) Act,
1974 and has been entrusted with the |responsibilities of enforcement of the
Environment laws in the State. i

WHEREAS, Regional Officer, MPP%B is authorized to impose environmental
compensation vide above referred MPPCB, HO, Bhopal order no. 198 dated
11.08.2023.

WHEREAS, you are the Nagar Pah a Parishad/Nagar Parishad and it is the
mandatory duty of Urban Local bodles/C}onment Board to comply with the solid

waste management Rules, 2016 as well as management and treatment of sewage of the
town & to protect the natural water bodies from pollution.
WHEREAS, you are discharging untreated sewage from town into Narmada

River, which is violation of section 24 of Water (Prevention and Control of Pollution)

Waste Management Rules, 2016 from the

WHEREAS, as per order on dated 31.10.023 in case no. 71/2023 (Shri
~Kirtikumar Sadashiv Bhatt V/s Narmada Water Resource Department & Others),
Hon’ble NGT, Zonal Bench, Bhopal has issued instruction to respective Regional

Officer to access environmental compensa ion wrt discharge of untreated seWage in
.Narmada River in Amarkantak & Dindori T win,

'R

Act, 1974
WHEREAS, you have not obtainedi%thonzatlon as per the provision of Solid
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WHEREAS, in OA no. 606/2018, “compliance of Solid Waste Management
Rules, 2016 and other environment issues, Hon’ble National Green Tribunal, Principal
Bench, New Delhi has directed on 17.01.2020 & 25.02.2020. that :-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No
01 to 10, every local body shall be li ble to pay compensation at the rate of Rs.
10 Lakh per month per local body for population of above 10 Lakh, Rs 5 Lakh
per month per local body for population between 5 Lakh and 10 Lakh and Rs. 1
Lakh per month per other local body from 01.04.2020 till compliance.

2. Continued Failure of every local body on the subject of commencing the work of
legacy waste sites remediation from ( 1.04.2020 till compliance will result in the
liability to pay compensation at the rate of Rs. 10 Lakh per month per local body
for population of above 10 Lakh and Rs. 1 Lakh per month per other local body.

3. Commencement of setting up of STPs by 3 1.03.2020. Compensation is payable
for failure to do so at the rate of Rs. |05 Lakh per month per STP by concerned
local bodies/State (in terms of order dated 28. 08.2019 in OA No.593/2017 and
06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020.

4. Commisioning of STPs — 31.03.2021. Compensation is payable for failure to do
so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/States (in terms of order dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in O.A. No. 673/2018 ) w.e.f. 01.04.2021.

5 Interim measures for phytoremediation/ bioremediation etc. in respect of 100%
sewage to reduce the pollution laad on recipient water bodies shall be
undertaken by 31.03.2020. Compensation is payable for failure to do so at the
rate of 5 Lakh pe month per drain by concerned local bodies/ States (in terms of
order dated 28.08.2019 in OA No 593/2017 and 06.12.2019 in O.A. No.
673/2018 ) w.e.f. 01.04.2020.

WHEREAS, State PCB has been dir¢cted by NGT vide order dated 28.02.2020
to access and recover the amount of compe sation liable to be paid by the Urban Local

Bodies on the basis of above criteria.
WHEREAS, NGT vide its order date 14.12.2020 has extended the timeline for

levy of compensation from 01.04.2020 to 01.07.2020.
And whereas Hon’ble NGT vide its order dated 10.01.2020 has directed in Para

36(a) that “if the local bodies are unable ta bear financial burden, the liability will be
of the State Government with liberty to take remedial action against the erring local
bodies.”

WHEREAS, there is no change in ground reality as observed during inspection

done by our Officer’s time to time in past.
WHEREAS, you have not compiled with with the tasks and timelines given by

The Hon’ble NGT, therefore you are liable to pay environmental compensation for
period 01.11.2023 to 31 .01.2024 as per table given below:- :

:__ &t s o~ Li '
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Non Compliance
ULB District | Rules 22 of Legacy | Bioremediation Commencement | Total
Name SWM Rules waste | of Drains of STP (Rs.
Disposal installation in
Compen Lakhs
SNo. of | Compe | sation [No. of | Compe |No. | Compen
Non nsation | (Rs.in | Drains nsation | of sation
Complia | (Rs. in| Lakhs) (Rs. in|STPs | (Rs. In
nce Lakhs) Lakhs) Lakhs)
Amarka | Anuppur| 2,4,10 3 3 2 30 1 30 66
ntak

reply/objections (if any) pertaining to aboye stated non compliance and deposition

You are hereby given an opp(}'tunity of 15 days to submit your

‘of the levied environmental compensation amount Rs. 66 Lakhs for the period of

01.11.2023 to 31.01.2024.

: T
In case no reply is received within 15

|
days from the date of issue of this notice,

above proposed environmental compensatid)n shall be confirmed and action is also
liable to be initiated against the responsnble officers under section-17 of the

Environmental (Protection) Act, 1986.

Gl

M.P Pollution Control Board
Shahdol (M.P.)

El. No. MPPCB/RO/SDL/2024

Copy To:-

1. The Member Secretary, M.P. Polluti
(M.P.) for information please.

2. District Collector, Collector Office,
please.

1
\

Reéﬁﬁl‘l)\(gfﬁcer

M.P Pollution Control Board
Shahdol (M.P.)

Shahdol, Dated !/ 12024

on Control Board, Head Office, Bhopal

District-Anuppur (M.P.) for information

Regional Officer
M.P Pollution Control Board
Shahdol (M.P.)

é

Sconned uith ComScanner 1.
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- S.No ‘(QQL, MPPCB/RO/SDL/202 Shahdol, Dated ¢ /\% /2024

To,

«The Chief Municipal Officer,
Nagar Parisad, Dindori,
District-Dindori (M.P.)
Sub :-  Imposition of Environment Compensation for the Period 01.11.2023 to
30.06.2024 due to violation of directions of the Hon’ble National Green
Tribunal and the provisions of |Soild Waste Management Rules, 2016 U/s

5 of Environment (Protection) Act, 1986 Notice Thereof.

Ref:- 1. NGT order date 25.02.2020, 28.02.2020 & 14.12.2020 in OA no 606/2018
““‘Compliance of Municipal Solid Waste Management Rules, 2016.”
2. Hon’ble NGT O.A. No. 71/2023 order dated 31.10.2023 & 18.12.2023.
MPPCB Head office order No. 198/Legal/PCB/2023 Bhopal, Dated

11.08.2023.
4. MPPCB Head Office, Bhopal |letter no. 122/Monitoring section/ NGT

(CZ)/PCB/2024 dated 23.08.2024.
--~000---

WHEREAS, MP Pollution Contro] Board (MPPCB) is a Statutory body
constituted under section 4 of the water (Prevention and Control of Pollution) Act,
1974 and has been entrusted with the| responsibilities of enforcement of the
Environment laws in the State.

WHEREAS, Regional Officer, MPPCB is authorized to impose environmental
compensation vide above referred MPPCB, HO, Bhopal order no. 198 dated
11.08.2023. >

WHEREAS, you are the Nagar Palika Parishad/Nagar Parishad and it is the
mandatory duty of Urban Local bodies/Cantonment Board to comply with the solid
waste management Rules, 2016 as well as management and treatment of sewage of the
town & to protect the natural water bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into Narmada

River, which is violation of section 24 of Water (Prevention and Control of Pollution)
\

Act, 1974. |
WHEREAS, you have not obtained

Waste Management Rules, 2016 from the M PCB.
WHEREAS, as per order on date 31.10.023 in case no. 71/2023 (Shri

Kirtikumar Sadashiv Bhatt V/s Narmada Water Resource Department & Others),
Hon’ble NGT, Zonal Bench, Bhopal has ssued instruction to respective Regional
Officer to access environmental compensation wrt discharge of untreated sewage in

Narmada River in Amarkantak & Dindori T

| ' : .
o
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WHEREAS, in OA no. 606/2018, “compliance of Solid Waste Management
Rules, 2016 and other environment issues, Hon’ble National Green Tribunal, Principal
Bench, New Delhi has directed on 17.01.2020 & 25.02.2020. that :-

1. After 31.03.2020 failure to com ly with Rule 22 of SWM Rules, from Serial No
01 to 10, every local body shall be liable to pay compensation at the rate of Rs.
10 Lakh per month per local body for population of above 10 Lakh, Rs 5 Lakh
per month per local body for population between 5 Lakh and 10 Lakh and Rs. I
Lakh per month per local body from 01.04.2020 till compliance.

2. Continued Failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01.04.2020 till compliance will result in the
liability to pay compensation at the rate of Rs. 10 Lakh per month per local body
for population of above 10 Lakh and Rs. 1 Lakh per month per other local body.

3. Commencement of setting up of ‘ST Ps by 31.03.2020. Compensation is payable
for failure to do so at the rate of Rs. 05 Lakh per month per STP by concerned
local bodies/State (in terms of order dated 28.08.2019 in OA No.593/2017 and
06.12.2019 in O.A. No. 673/2018) w.e.f 01.04.2020.
4. Commisioning of STPs — 31.03.2021. Compensation is payable for failure to do
so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/States (in terms of order dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in O.A. No. 673/2018 ) w.e.f. 01.04.2021.
5. Interim measures for phytoremediation/ bioremediation etc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies shall be
undertaken by 31.03.2020. Compensation is payable for failure to do so at the
rate of 5 Lakh pe month per drain by concerned local bodies/ States (in terms of
order dated 28.08.2019 in O.{ No. 593/2017 and 06.12.2019 in O.A. No.
673/2018 ) w.ef. 01.04.2020. |
WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020
to access and recover the amount of compensation liable to be paid by the Urban Local
Bodies on the basis of above criteria. |

WHEREAS, NGT vide its orde 1 dated 14.12.2020 has extended the timeline for
levy of compensation from 01 .04.20201to 01.07.2020.

And whereas Hon’ble NGT vide its order dated 10.01.2020 has directed in Para
36(a) that “if the local bodies are zmafe to bear financial burden, the liability will be
of the State Government with liberty to take remedial action against the erring loca
bodies.”

WHEREAS, there is no change}in ground reality as observed during inspection
done by our Officer’s time to time in past.

WHEREAS, you have not comﬂjziled with with the tasks and timelines given by

The Hon’ble NGT, therefore you are liable to pay environmental compensation for
period 01.11.2023 to 30.06.2024 as per table given below:-

“Scomned uith ComScannar
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Non Compliance
ULB District | Rules 22 of i Legacy || Bioremediation Commencement | Total
Name SWM Rules waste || of Drains of STP (Rs.
Disposal installation in
Compen La]&\s
SNo. of | Compe | sation |[No. of | Compe |No. | Compen
Non nsation | (Rs.in| |-Drains nsation | of sation
Complia | (Rs. in| Lakhs) (Rs. in|STPs |(Rs. In
: nce Lakhs) Lakhs) Lakhs)
Dindori | Dindori | 4,10 8 8 3 120 1 80 216

You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
of the levied environmental compensation amount Rs. 216 Lakhs for the period of

01.11.2023 to 30.06.2024.

In case no reply is received within

15 days from the date of issue of this notice,

above proposed environmental compensation shall be confirmed and action is also
liable to be initiated against the responsible officers under section-17 of the

Environmental (Protection) Act, 1986.

M/
Sclentist

M.P Pollution Control Board
Shahdol (M.P.)
ElL No.
Copy To:-

1. The Member Secretary, M.P. Pol
(M.P.) for information please.
2. District Collector, Collector Off
please.

MPPCB/RO/SDL/2024

R%cer

M.P Pollution Control Board
Shahdol (M.P.)

Shahdol, Dated / /2024

lution Control Board, Head Office, Bhopal

ce, District-Dindori (M.P.) for information

Regional Officer
M.P Pollution Contro! Board
Shahdol (M.P.)

19




oz,

— REGIONAL OFFICE,

™ M.P. POLLUTION CONTROL BOARD,
E-5 Paryavaran Parisar Arera Colony Bhopal — 16
Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com

’,

| °
o~ LIFE
N\ d Lifestyle for

Environment

7

sr. NoO9 5MPPCB/RO/BPL/2024 Dated [ /g /2024

To,
The Chief Municipal Officer,
Nagar Parishad Budhni,
District — Sehore (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.04.2024 to 30.06.2024
due to violation of directions of the Hon’ble National Green Tribunal and the
provisions of Solid Waste Management Rule, 2016. Notice thereof.

Ref:- 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018

“Compliance of Municipal Solid Waste Management Rules, 2016.”

2. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.

3. Hon’ble NGT OA No. 71/2023 order dated 31.10.2023, 08.12.2023, 10.04.2024 &
24.07.2024 :

4. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

S. This office notice no. 2654 dated 28.12.2023, notice no. 288 dated 14.02.2024,
notice no. 669 dated 05.04.2024.

6. Head office, MPPCB Bhopal letter No. 1390/legal/NGT (CZ)/PCB/2024 Bhopal
dated 22.04.2024.

00
Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with
the responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the solid waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained authorization as per the provision of Solid Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023, 08.12.2023, 10.04.2024 & 24.07.2024 in OA
no. 71/2023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other),
Hon’ble NGT Zonal Bench, Bhopal has issued instruction to respective Regional Officer to assess
environment compensation wrt violation of Solid Waste Management Rules, 2016 and Legacy
Waste in Sehore Town.

Whereas, in OA No. 606/2018, compliance of Solid Waste Management Rules, 2016 and
other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01.2020 & 25.02.2023 that:-

1. After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. 1 to 10,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month

{
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perlocal body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population berween 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from

01.04.2020 till compliance.

o

Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
1 Lakh per month per other local body. ‘

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f

01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2021.

5. Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 12 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2019
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO
MPPCB Bhopal.

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
for imposition of environmental compensation of Rs. 12 Lakhs for period of violation from
01.01.2021 to 30.06.2021.

Whereas, MPPCB, Bhopal vide RO letter No. 288 dt. 14.02.2024 has already issued the
notice for imposition of environmental compensation of Rs. 42 Lakhs for period of violation from
01.07.2021 to 31.12.2023.

Whereas, MPPCB, Bhopal vide RO letter No. 669 dt. 05.04.2024 has already issued the
notice for imposition of environmental compensation of Rs. 3 Lakhs for period of violation from
01.01.2024 to 31.03.2024. ‘

Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you are
liable to pay environment compensation for the period 01.04.2024 to 30.06.2024 as per table give

below :- ‘
Y




Non Compliance
ULBs Name Distict Rule 22 of SWM Rule 2016 |  Legacy waste Total (Rs
S.No. of Non | Compensation Disposal in Lakh)
Compliance (Rs in Lakh) Compensation
(Rs in Lakh)
Budbni | Sehore B0 | 0 00 I

You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation
amount for the period of 01.04.2024 to 30.06.2024.

In case no reply is received within 15 days from the date of issue of this notice, above
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

67 Z/ Regix{;r Officer
- MP Pollution Control Board
)9% Bhopal (M.P.)
El.No. MPPCB/RO/BPL/2024 Dated w 12024
Copy To:-
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.
2. District Collector, Sehore (M.P.), for information and necessary action Please.
3. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
4.

Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

AL
Regional Officer
- L/ MP Pollution Control Board
Bhopal (M.P.)
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Sr-No.£69 MPPCB/RO/BPL/2024 Dated 05/0{/20
To,

The Chief Municipal Officer,
N?gar Parishad Budhni,
District — Sehore (M.pP.)

Sub:- Imposition of Environment Compensation for the period 01.01.2024 to 31.03.2024

due to violation of directions of the Hon’ble National Green Tribunal and the
Provisions of Solig Waste Management Rule, 2016. Notice there of.

Ref ‘~ 1. NGT orders Dateg 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”

- Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.

- Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.

- Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.

Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated

15.12.2023.

- This office notice no, 2654 dated 28.12.2023

7. This office notice no, 288 dated 14.02.2024

00

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) ‘Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

PN b

=)

Whereas, Regional Officer, MPPCB is authorized to impose environme

ntal compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste Mmanagement Rules, 2016 as wel| as
management & treatment of Sewage of tbe town & to protect. the natural water bodies from
pollution as per provision of Water (Prevention & control] of pollution) Act, 1974,

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kirtj
Kumar Sadashiv Bhat V/s Na@ada Waster Resourge Depar-tment & Other), Hon’ble NGT Zonal
Beanch, Bhopal has issued instruction to respective Regional Officer to assess environment
coe::;)(;n,sation wrt violation of Solid Waste Management Rules, 2016 and Legacy Waste in

Narmadapuram Town.
) . liance of Soild Waste Manage Rul
OA No. 606/2018,'comp . te Management Rules, 2016 ang
. th;ZiSt, llzsued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
nviron .
ggfgted on 17.01.2020 & 25.02.2023 that:
3.2020 Failure 10 cmply with Rule 22 of SWM Rules, From Serial No. | 1o 10,

s tion at the rate of Rs. 10 Lak
Il be liable to pay compensa : akh per month
| body sha lation of above 10 lakh, Rs. 5 Lakh per month per locql body for

1. After 31.0

Every loca
per local bodv Jor pop¥

1 \
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Populatioy b

) al body from
01.04.2029 etween S Lakh and 19 Lakh and Rs. | lakh per month per other local body /

ill compliance.

2. Contir : ' o was
g irommuedf. a’/_l”"’ or every local body on the subject of commencing tﬁe work of legaty;;?;r’le
e remediation from 01.04.2020 fill compliance will result in liability to pay compens

at the rate of Rs. 10 Lakh per month per local body for population of above 0% ake and s
I Lakh per monh per other local body.

Commencement of setting up of STPs by 31.03.2020 Compensation is payqble forfa'ilure to'
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2020.

(9%

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at thé
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.202].

5. Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in 04 No. 673/2018) w.e.f 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies .

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

Whereas, MPPCB vide HO letter No. 17f4 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 12 Lakhs fqr period qf Violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the dlrecpons., in the P.D. account number 051/ 1121/2019
of addional secretary environmept de?partment in vm.dhyachz.ll Treasury, Vindhyachal Bhawan
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO
MPPCB B\l;;)lf:rle.as, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has alr.eady issued the notice
for imposition 0 f environmental compensation of Rs. 12 Lakhs for period of violation from

.2021.
01.01.2021\;363;2;26 MPPCB vide HO letter No. 288 dt. 14.02.2024 has already issued the notice

of environmental compensation of Rs. 42 Lakhs for period of violation from
3. : T .

have not complied with the tasks and timelines given by the Hon’ble NGT
f Solid Waste Managen}ent Rules, 2016, ti]] now, therefore you are
nsation for the period 01.01.2024 to 31.03.2024 45 per table give

for imposition
01.07.2021 to 31.12.202
Whereas, you

. AN
and continuous \'flolatxont o
liable to pay environmen

below :- (P
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I Non Compliance T Total (Rs |
—— - . le 2016 Legacy waste . ° I((h
ULBsName | pigtier Rule 22 of SWM Rule 2 Disposal in Lakh)
S S.No. of Non i Compensation (‘on::)‘e’n‘snﬁ‘)"
| | Compliance { (Rs in Lakh) (Rs in Lakh)
| I
L 7 | — 03
[ = “?77 —_— 00 ]
(Budhni | Sehore a0 [ e |

, jections (if any)
You are hereby given an opportunity of 15 days to submit your r-eplglr/r?::,fiompe(r]satign
pertaining to above stated non compliance and deposition of the levied enviro
amount for the period of 01.01.2024 to 31.03.2024.
. i ice, above
In case no reply is received within 15 days from the date of issue (')fbtlhlst no;::initiated
environment compensation shall be confirmed and action is also liable to

proposed ) 6
¢ responsible officers under section-17 of the Environment (protection) Act, 1986.

against th
This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

Regional Officer
MP Pollution Control Board
Bhopal (M.P.)
ELNo.£ 70 MPPCB/RO/BPL/2024 Datedo_g‘/d-//2024

Copy To:-
I. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

Regional Officer
MP Pollution Control Board
Bhopal M.P.)
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— REGIONAL OFFICE, S LiFE I
22  M.P. POLLUTION CONTROL BOARD, /7 st
E-5 Paryavaran Parisar Arera Colony Bhopal — 16 f

Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com

Sr. Nn%&PPCB/RO/BPL/zou Dated 4/3 12024 :
9_ u

To, )

The Chief Municipal Officer,
Nagar Parishad Shahganj,
District — Sehore (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.04.2024 to 30.06.2024
due to violation of directions of the Hon’ble National Green Tribunal and the
provisions of Solid Waste Management Rule, 2016. Notice thereof.

Ref:- 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Solid Waste Management Rules, 2016.”
2. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.
3. Hon’ble NGT OA No. 71/2023 order dated 31.10.2023, 08.12.2023, 10.04.2024 &
24.07.2024
4. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated

15.12.2023.
5. This office notice no. 2652 dated 28.12.2023, notice no. 290 dated 14.02.2024,

notice no. 667 dated 05.04.2024.
6. Head office, MPPCB Bhopal letter No. 1390/legal/NGT (CZ)/PCB/2024 Bhopal

dated 22.04.2024.

00
Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & control of Pollution) Act, 1974 and has been entrusted with
the responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the solid waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023, 10.04.2024 & 24.07.2024 in
OA no. 71/2023 (Shri Kirti Kumar Sadashiv Bhat V/s Narmada Waster Resource Department &
Other), Hon’ble NGT Zonal Bench, Bhopal has issued instruction to respective Regional Officer to
assess environment compensation wrt violation of Solid Waste Management Rules, 2016 and

Legacy Waste in Sehore Town.

Whereas, in OA No. 606/2018, compliance of Solid Waste Management Rules, 2016 and
other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01.2020 & 25.02.2023 that:-

1. After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. 1 to 10,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month

4 ,



per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from
01.04.2020 till compliance.

(3]

Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
[ Lakh per month per other local body.

-

Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2021.

}Jl

Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burden, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies .

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 36 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2019
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan

Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO
MPPCB Bhopal.

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice

for imposition of environmental compensation of Rs. 36 Lakhs for period of violation from
01.01.2021 to 30.06.2021.

Whereas, MPPCB vide HO letter No. 290 dt. 14.02.2024 has already issued the notice
for imposition of environmental compensation of Rs. 36 Lakhs for period of violation from
01.07.2021 to 31.12.2023.

Whereas, MPPCB, Bhopal vide RO letter No. 667 dt. 05.04.2024 has already issued the

notice for imposition of environmental compensation of Rs. 3 Lakhs for period of violation from
01.01.2024 to 31.03.2024.



Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you are
liable to pay environment compensation for the period 01.04.2024 to 30.06.2024 as per table give

below :-

Non Compliance

ULBs Name Distict L Rule 22 of SWM Rule 2016 Legacy waste T_ Total (Rs
S.No. of Non | Compensation Disposal in Lakh)
Compliance (Rs in Lakh) Compensation
(Rs in Lakh)
| Shahganj Sehore 8,10 03 00 03

You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation
amount for the period of 01.04.2024 to 30.06.2024.

In case no reply is received within 15 days from the date of issue of this notice, above
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

/

|\
¥ Regional Officer
L MP Pollution Control Board
[ Bhopal (M.P.)
El.No.Lqﬂﬁ MPPCB/RO/BPL/2024 Dated @/b 12024

Copy To:-
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. District Collector, Sehore (M.P.), for information and necessary action Please.
3. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
4. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.
4
Regional Officer

0‘7 MP Pollution Control Board
| t Bhopal (M.P.)
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= REGIONAL OFFICE, N7 LiF E
N M.P. POLLUTION CONTROL BOARD, Enreae

E-5 Paryavaran Parisar Arera Colony Bhopal — 16
Telephone:- 0755-2466392 Email:-romppcb_bpl@"edm-mml'com

Sr. No.f/ 5 MPPCB/RO/BPL/2024 Dated ps/0(/2024
To,

The Chief Municipal Officer,
Nagar Parishad Shahganj,
District — Sehore (M.P)

Sub:- Imposition of Environment Compensation for the period 01.01.2024 to 31.03(.12%:
due to violation of directions of the Hon’ble National Green Tribunal an
Provisions of Solid Waste Management Rule, 2016, Notice there of.

Ref — 1

+ NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”

Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.

- Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.

- Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.

- Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

- This office notice no. 2652 dated 28.12.2023
7. This office notice no. 290 dated 14.02.2024
00
Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under

section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

T

[=,)

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974,

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kirti
Kumar Sadashiv Bhat V/s Narmada Waster Resourge Depar_tment & Other), Hon’ble NGT Zonal
Beanch, Bhopal has issued instruc'tlon to respective Regional Officer to assess environment
comper;sation wrt violation of Solid Waste Management Rules, 2016 and Legacy Waste in

Narmadapuram Town.
Whereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016 and

her Environment Issued Hon’ble National Green Tribunal, Principal Bench, New Delhi and
other Enviro ! e
directed on 17.01.2020 & 25.02.2023 tha

ilure to cmply with Rule 22 of SWM Rules, From Serial No. | 1o 10,

1. Afier 31.03.2020 1‘;;’;?’1‘2 e liable to pay compensation at the rate of Rs. 10 Lakh per mont)

Every Iocazl IZIOd}’O : population of above 10 lakh, Rs. 5 Lakh per month per local body for
per local boay

4 \




Population berweey, 5 Lakh and | ther local body from
0 . er month per 0
01.04.2020 til] compliance. Lakh and Rs. 1 lakh per

2. Continued failure or very local body on the subject of commencing the work of legacy waste

sites remcdiationﬁ'om 01.04.2020 till compliance will result in liability to pay compensation

at the rate of Rs. 10 Lakp per month per local body for population of above 10 Lakh and Rs
! Lakh per month per othey local body

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for fa't'/ure to
do so at the rate of Rs. § Lakh per month per STP by concerned local bodies/State (in terms
Qf()"dgl' dated 28.08.20]9 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f
01.04.2020.

7 Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
;)/algd 28.08.2019 in 04 No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f

1.04.202].

5. Interim Measures Sfor Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for Jailure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of

above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”".

Whereas, there is no change in ground reality as observed during inspection done by our

officer’s time to time in past.
Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 36 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions', in the P.D. account number 051/] 121/2019
of addional secretary environment department in vm.dhyacha'll Treasury, Vindhyachal Bhawan
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO

MPPCB Bhopal.
i : dt. 11.05.2022 has already issued the not;
PPCB vide HO letter No. 1614 ready issued ice
for i -\z/:;r?fs,ex/ironmental compensation of Rs. 36 Lakhs for period of violation from
or imposi

01.01.2021 to 30.06.2021.
PCB vide HO letter No. 290 dt. 14.02.2024 has already issued the notice

onmental compensation of Rs. 36 Lakhs for period of violation from

s

Whereas, MI?
for imposition of envir
01.07.2021 to 31.12.2023.
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sific] . Wherea§ » you have not complied with the tasks and timelines given by the Hfon ble Ngrz
nd continuous violation of Solid Waste Management Rules, 2016, till now, therefore you

Lia]ble Lo pay environment compensation for the period 01.01.2024 to 31.03.2024 as per table give
elow :-

Non Compliance

ULBsName | Distit | Rule22of SWM Rule2016 |  Legacy waste .T"'I‘J’;f(':)s
S.No. of Non | Compensation Disposal_ -
Compliance | (Rsin Lakh) Compensation
(Rs in Lakh)

00

Budhni Sehore 8,10 03

.. You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaiing to above stated non compliance and deposition of the levied environment compensation

amount for the period of 01.01.2024 to 31.03.2024.

In case no reply is received within 15 days from the date of issue of this noticc?, .apove
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

Regional Officer
MP Pollution Control Board
Bhopal (M.P.)

ELNo.b( & MPPCB/RO/BPL/2024 Dated a5/0Y/2024
Copy To:-

. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

Regionfal Officer
MP Pollution Control Board
Bhopal (M.P.)
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\—\\\'—\’ MADHYA PRADESH POLILUTION CONTROI, BOARD

\‘2\’\-’ g
\§!"~' Scheme No. 05 Plot No., 455/456, Vijay Nagar, .lalm'lpur'
Phone (0761)-4042780, k- mail:it_romppchjbp@rediffmail.com

No. M o0& /ROPCB/2024 Jabalpur, Date:o?o/ ' 5 /2024

To,
The Chief Municipal Officer
Nagar Palika Parishad Mandla
Dist- Mandla
Sub-Execution of Direction passed by Hon’ble National Green Tribunal imposing
Environmental Compensation for the period 01/11/2023 to 31/03/2024 for

violating the provision of Solid Waste Management Rules 2023.
Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018

“Compliance of Municipal Solid Waste Management Rules 2016”

2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

5- This office letter No. 2329 Dated 24/11/2023

6- NGT Order dated 06/03/2024 In O.A. No. 71/2023

7-This office Letter No. 143 Dated 18/04/2024

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016

| WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the M PPCB.

WHEREAS as per the order on dated 06/03/2024 in case no 7172023 (Kirtikumar

Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NG T Zonal
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‘l\\‘L_ MADHYA PRADESH POLLUTION CONTROL BOARD

\\7 4 Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur

Phone (0761)-4042780, 1= muil:it romppchjbprarediffmail.com

Bench Bhopal has issued instruction to assess environment compensation up to March-
2024 wrt discharge of untreated sewage in Narmada River in Mandla Twon.

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016 and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that -

I- Afier 31 03 2020 failure 10 comply with Rules 22 of SWM Rules from serial No. |
10 10 every local body shall be liable 10 pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at benwveen 5 lakh and 10 Lakh and Rs. |
Lakh Per month per other local body from 01 04 2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01 042020 1ill compliance will result in
liability 10 pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and | Lakh per month per other local body.

3- Commencement of seitling up to STPs by 31°03°2020- compensation in payable for
Jailure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28082019 in OA No. 593 2017 and
06 122019 in O.A. No. 673:2018) w.e.f. 01 042021

4- Commencement of setiling up 1o STPs by 31°03:2021- compensation in payable for
Jailure 1o do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28 08 2019 in OA No. 593 2017 and
06 12 2019 in O.A. No. 673 2018) w.e.f. 01 04 2021

5- Interims measures for phytoremediation bioremediation ¢ic. in respect of 100%
sewage (o reduce the pollution load on recipient water bodies shall be undertaken
by 31:03:2020. Compensation in payable for failure to do so at the rate of Rs. 3
Lakh per month per drain by concerned local bodies-State (in terms of orders dated
28082019 in OA No. 5932017 and 0612 2019 in O.A. No. 673 2018) w.c.f.
01 042020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy
of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)
that “if the local bodies are unable 1o bear financial burden, the liability will be of the State
(sovernment with liberty 10 take remedial action against the erring local bodies ™

WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.
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— MADHYA PRADESH POLLUTI [ON CONTICO)

N ‘ o Jabalpur
NN Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jahaly
N7 - Phone (0761)-4042780, E- m ail:it romppehjbpawreditimail.om

WHEREAS Hon'ble NGT has issued order dated 08/12/2023 “The state Vollution

i o ol  the Invironme ' ssation district wise and 14
Control Board is directed 10 assess the lnvironnc nial compen

proceed further in accordance with rules

WHEREAS as per teport of the site inspection dated 14/05/2024 carried by the

Regional Office MPPCB you have not complied with the tasks and tirfleln?es glven'by
Hon'ble NGT therefore you are liable to pay environmental compensation in the period

01/11/2023 to 31/03/2024 as per table given below: -
Non-Compliance

ULB District | Rules 22 of SWM Rulcs | Legacy waste | Bioremediation of Com{nencem'ent of  Total
Name 2016 disposal Drains STP installation . Rs
S No of | Compensation | compensation | No of | Compensation | No Compensation | In
non- (Rs. In Lakh) | in Rs. Drain | in Rs, of (Rs. In Lakh) | lakh
compliance STPs _
sMandla | Mandla | 2.4.10 05 N.A 02 NA 02 | 100 103

WHEREAS, till date no reply of above referred notice dated 18/04/2024 has been
received from you end.

You are, hereby directed to pay Environment Compensation of Rs. 105 lakhs ,
of above direction. The amount shall be deposited in the following account -:

Bank and Branch Punjab national Bank
Account No. 6310001200000043
Beneficiary Name Member Secretary
IFSC Code PUNB0631000
AND in case of failure, action is liable to be initiated against you under relevant
Acts/Provisions.
For and on behalf of MPPCB
>
'0[&(A umar Jain)
EndeN uoc’ Regional Officer
ndt.No.:- /HOPCB/2024 Jabalpur, Date: /9 }
Copy to:- 075 ZM

I- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Mandla for information and necessary action.

3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for

information.
(A:Og E’umar Jain)

ﬂQR_cgional Officer
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— MADHYA PRADESH POLLUTION CONTROL BOARD

- A o A Scheme No. 05 Plot No. 455 i ar. Jabalpur
\ X1/ 4 " No. 455/456, Vijay Nagar, Jabalpu

1 Phone (0761)-4042780, F- mail:it_romppehjbp@rediffmail.com

No. /y]Q /ROPCB/2024 Jabalpur, Date: 29 /4 12024
To,

The Chief Municipal Officer
Nagar Palika Parishad Mandla
Dist- Mandla

Sub-Imposing of Environmental Compensation for the period 01/04/2024 to
30/06/2024 due to violation of directions of the Hon’ble National Green Tribunal
in the provision of section of 24 of water (Prevention & Control of Pollution) act
1974 and the provision of Solid Waste Management Rules 2016, Notice there of.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5- This office letter No. 2329 Dated 24/11/2023
6- NGT Order dated 06/03/2024 In O.A. No. 71/2023
7-This office Letter No. 143 Dated 18/04/2024
8-This office Letter No. 408 Dated 20/05/2024

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016
as well management & treatment of sewage of the town & to protect the natural water
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act
1974
WHEREAS you are discharging untreated sewage from town into Narmada River
\‘ which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.
\ WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.
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WHEREAS as per the order on dated 06/03/2024 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal
Bench Bhopal has issued instruction (o assess environment compensation up to March-
2024 wrt discharge of untreated sewage in Narmada River in Mandla Twon.

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016™ and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

1- After 31/03/2020 failure to comply with Rules 22 of SWM Rules from serial No. I
to 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01/04/2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 till compliance will result in
liability to pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of settling up to STPs by 31/03/2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021

4- Commencement of settling up to STPs by 31/03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021

5. Interims measures for phytoremediation/bioremediation etc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies shall be undertaken
by 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5
Lakh per month per drain by concerned local bodies/State (in terms of orders dated
28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 673/2018) w.ef.

01/04/2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies

on the basis of above criteria.
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy

of compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)

that “if the local bodies are unable to bear financial burden, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”
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WHUEREAS there is no change in ground reality as observed during ingpection done \
by our officer’s time to time in past.

WHEREAS Hon'ble NGT has issued order d
Control Board is directed to assess the Environme
proceed further in accordance with rules”

ated 08/12/2023 “The state Pollution
ntal compensation district wise and to

District | Rules 22 of SWM Rules
2016

S. No of Compensation
non- (Rs. In Lakh)
compliance

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if
any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/04/2024 to 30/06/2024

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental

(Protection) Act 1986. %

(Alok Kumar Jain)

Regional Officer
Endt.No.:-| 2 | 3 /HOPCB/2024 O/LLJabalpur, Date: /29 /8)2{/]
Copy to:- | .
l;)-’ Member Secretary, M.P. Pollution Control Board Bhopal for information.
istri ’ or information and necessary action.
2- The District Collector, Mandla for in :
3- Director (Environment) Legal Section, M.P. Pollution Controj Board Bhopal for

Non-Compliance

Legacy waste Bioremediation of | Commencement of | Total
disposal Drains STP installation | Rs.
compensation Compensation | In |
in Rs. (Rs. In Lakh) | lakh |

N.A 60

information. (Alo mar Jain)

W Regional Officer
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““"“;’ Scheme No. 08 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppebjbp@rediffmail.com
No. ’?] O /ROPCB/2024 Jabalpur, Date:2 9 /5 12024
To,

The Commissioner
Nagar Palik Nigam Jabalpur
Dist- Jabalpur

Sub-Imposing of Environmental Compensation for the period 01/04/2024 to
30/06/2024 due to violation of directions of the Hon’ble National Green Tribunal
in the provision of section of 24 of water (Prevention & Control of Pollution) act
1974 and the provision of Solid Waste Management Rules 2016, Notice there of

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5-This office letter No. 2327 Dated 24/11/2023
6- NGT Order dated 06/03/2024 In O.A. No. 71/2023
7-_This office letter No. 141 Dated 18/04/2024

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in

the state.

WHEREAS the M.P. Pollutio
Officer, MPPCB vide Office Order No. 198 Dated 11

Compensation.
WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of

Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision of Water (Prevention & Control of Pollution)

Act 1974
WHEREAS you are discharging
which is violation of section 24 of Water (Prevention
WHEREAS you have not obtained authorization
Management Rules 2016 from the MPPCB.
WHEREAS as per the order on dated 06/03/2024 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal

1 Control Board Bhopal has authorized to Regional
/08/2023 for imposing Environmental

untreated sewage from town into Narmada River
& Control of Pollution) Act 1974.

as per the provision of Solid waste
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Bench Bhopal has issued instruction to respective Regional officer to assess environment

compensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon.

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016™ and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

1- After 31/03/2020 failure to comply with Rules 22 of SWM Rules from serial No. 1
to 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01/04/2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 till compliance will result in
liability to pay compensation at the rate of Rs. | 0 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3. Commencement of settling up to STPs by 31/03/2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021

4- Commencement of settling up to STPs by 3 1/03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.e f. 01/04/2021

5- Interims measures for phytoremediation/bioremediation etc. in respect of 100%
sewage to reduce the pollution Joad on recipient water bodies shall be undertaken
by 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5
Lakh per month per drain by concerned local bodies/State (in terms of orders dated
28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 673/2018) w.e.f.

01/04/2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies

on the basis of above criteria.
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy

of compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)

that “if‘the local bodies are unable to bearﬁnancial burden, the llabllltv will be ofthe State

Government with liberty to take remedial action against the erring local bodies”
WHEREAS there is no change in ground reality as observed during inspection done

by our officer’s time to time in past.
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WHEREAS Hon'ble NGT has issucd order dated 08/12/2023 “The state Pollution
Control Board is directed to assess the Environmental compensation district wise and to
proceed further in accordance with rules”

WHEREAS as per report of the site inspection dated 07/08/2024 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you are liable to pay environmental compensation in the period 01/04/2024 to
30/06/2024 as per table given below: -

Non-Compliance

ULB District | Rules 22 of SWM Rules | Legacy waste Bioremediation A
' Name 2016 disposal Drains STP installation Rs.
\ S. No of | Compensation compensation Compensation In
non- (Rs. In Lakh) | inRs. (Rs. In Lakh) lakh
compliance
Jabalpur | Jabalpur | 2,4,10 N.A N.A 90 90

You are, hereby, given an opportunity of 15 days to submit your reply/objection f
any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/04/2024 to 30/06/2024

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental

(Protection) Act 1986.

(Alok Kumar Jain)

/ Regional Officer
Endt.No.:-| 2)) /HOPCB/2024 e

abalpur, Date: / /
Copy to:- 2 18/ZL7
|- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Jabalpur for information and necessary action.
3. Director (Environment) Legal Section, M.P. Pollution Contyol Board Bhopal for
information. H\i/

(A umar Jain)
(¢ Regional Officer
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No. Lo & ROPCB2024 Jabalpur, Date: 70 | 5 /2024
To,

The Commissioner

Nagar Palik Nigam Jabalpur

Dist- Jabalpur

Sub- Execution of the Direction passed by Hon’ble National Green Tribunal imposing
Environmental Compensation for the period 01/11/2023 to 31/03/2024 for

violating the provision of Solid Waste Management Rules 2023
Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018

“Compliance of Municipal Solid Waste Management Rules 2016

2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

5_This office letter No. 2327 Dated 24/1 172023

6- NGT Order dated 06/03/2024 In O.A. No. 71/2023

7--This office letter No. 141 Dated 18/04/2024

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in

the state.
WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional

Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision of Water (Prevention & Control of Pollution)
Act 1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

O/c
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WHEREAS as per the order on dated 06/03/2024 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal

Bench Bhopal has issued instruction to respective Regional officer to assess environment
ge in Narmada River in Jabalpur Twon.

compensation wrt discharge of untreated sewa
“Compliance of Municipal Solid Waste

WHEREAS in OA No. 606/2018
and other environment issues. Hon’ble National Green Tribunal

d on 17/01/2020 & 25/02/2020 that:-

s 22 of SWM Rules from serial No. /
nsation at the rate of Rs. 10 Lakh
d 10 Lakh and Rs. 1

Management Rules 2016™
Principal Bench. New Delhi has directe

1- After 31 03 2020 failure to comply with Rule

10 10 every local body shall be liable 1o pay compe
r local body for population at benveen 5 lakh an
Lakh Per month per other local body from 01/04:2020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of
sites remediation from 01 04,2020 till compliance will result in

nsation al the rate of Rs. 10 Lakh per month local body for

alkcha and 1 Lakh per month per other local body.

3. Commencement of settling up 10 STPs by 31°03:2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28082019 in OA No. 393 2017 and
06 122019 in O.A. No. 673:2018) w. e.f 01042021

4. Commencement of sellling up 1o STPs by 31103:2021- compensation in payable for
failure to do so al the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28 08 2019 in OA No. 3932017 and
06.12:2019 in O.A. No. 673:2018) w.e.f. 01042021

5. Interims measures for phyloremediation bioremediation etc. in respect of 100%

duce the pollution load on recipient water bodies shall be undertaken

ayable for failure to do so at the rate of Rs. 5

(in terms of orders dated

per month pe

legacy wasle
liability to pay compe
population of above 10 L

sewage [0 re
J by 3103 2020. Compensation in p
Lakh per month per drain by concerned local bodies State
28082019 in OA No. 5932017 and 06/12:2019 in O.A. No. 673 2018) w.e.f.

01/04/2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies

on the basis of above criteria.
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy

of compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)

t}jat if the local bodies are unable to bear financial burden, the liability will be of the State
Government with liberty 1o take remedial action against the erring local bodies
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WHEREAS there is no ch
by our officer’s time to time in past.

MADHYA PRADESH POLLUTION CONTROI, BOARD
). 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

ange in ground reality as observed during inspection done

d order dated 08/12/2023 “The state Pollution

WHEREAS Hon’ble NGT has issue
Control Board is directed 10 assesy the lsnvironme

proceed further in accordance with rules” |
WHEREAS as per report of the site inspection dated 15/05/2024 carried by the

MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you are liable to pay environmental compensation in the period 01/11/2023 to

31/03/2024 as per table given below: -

Non-Compliance

ntal compensation district wise and 10

of | Commencement of | Total

LB District | Rules 22 of SWM Rules | Legacy waste Bioremediation ! ]
me 2016 disposal Drains STP installation Rs.
Compensation | In

lakh

S. No of | Compensation compensation | No of Compensation

non- (Rs. In Lakh) in Rs. Drain | in Rs. of (Rs. In Lakh)
compliance STPs

Jabalpur 2400 | NA | N 03 NA_ | 03 | 150 |

WHEREAS, till date no reply of

received from you end.
You are, hereby directed to pay Environment Compensation of Rs. 150 lakhs,

on. The amount shall be deposited in the following account -:

150

above referred notice dated 18/04/2024 has been

of above directi

Bank and Branch l Punjab national Bank
Account No. ] 6310001200000043
Beneficiary Name ) Member Secretary

IFSC Code | PUNB0631000 B

AND in case of failure, action is liable to be initiated against you under relevant

Acts/Provisions.
l
For and on behalf of MPPCB

imar Jain)

D¢ Regiomal Off
Endt.No.:- U 07 /HOPCB/2024 8 eer
Copy tor Jabalpur, Date: 6‘2@}5/(LD)

I- Memb'er Secretany, M.P. Pollution Control Board Bhopal for information
2- The District C.ollector, Jabalpur for information and necessary action |
3- Director (Environment) Legal Section, M.P. Pollution Control Boa;'d Bhopal for

information,
( mar Jain)
W al Officer
_
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